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THE NATIONAL COMPANY LAW TRIBUNAL 
 CHANDIGARH BENCH, CHANDIGARH 

(through web-based video conferencing platform) 
 

Item No. 9 

CP (IB) No. 672/Chd/Hry/2019 

 

Under Section 9 of the Insolvency 

and Bankruptcy Code, 2016  
 

In the matter of:-  

 

Mr. Rajendra Porwal,  
Proprietor Bhairav  
Products (India)   …Petitioner-Operational Creditor  
 
  Vs.  
 
Shakti Components  
Ventures Pvt. Ltd.   …Respondent-Corporate Debtor   
                                                                                                                                                                                  
Present through Video Conferencing: 

None for the parties.  
   
     Even on the last date of hearing, proxy counsel for the petitioner had 

appeared and it was stated that Mr. Arun Luthra, arguing counsel has joined the 

office of Advocate General, Punjab and he had sought some time to seek 

instructions to appear on behalf of the petitioner, but today neither proxy counsel 

has appeared nor any representative on behalf of the petitioner-operational 

creditor is present. It seems that petitioner is not interested in pursuing the present 

petition. Thus, the same is dismissed for want of prosecution. 

  

               Sd/-  Sd/- 
 (Prasanta Kumar Mohanty)                                     (Harnam Singh Thakur) 
  Member (Technical)                                                      Member (Judicial) 

 

October, 25, 2022 
 SD 


